C. K. T. Bench, JAIPUR

Ll

©7 7 Orders gp 69/93 in DA 391/90

‘ « | None prssent on behalf of tha applicant.
! ' Mr.U.D.Sharma, counsel for the respondents.

! The lsarned counssl for the respondents

f | states that the applicant has besn given the

| requisite relief by the Govt. Therefore, ths
applicant wants to withdraw this case. Be listed
before the Hon'bls Bench for direction on 17=-2=94.
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